
Government of Jammu and Kashmir 
Finance Department 

Notification 
Jammu, the 5th February, 2018 

SRO 63.- The Government of Jammu and Kashmir in order to provide 
budgetary support to the eligible manufacturing units operating in the State of 
Jammu and Kashmir hereby notifies the following scheme for providing budgetary 
support to the manufactunng units in the shape of reimbursement of State Taxes 
paid under Jammu and Kashmir Goods and Services Tax Act, 2017. The scheme 
shall be limited to the tax wh1ch accrues to the State government under the Jammu 
and Kashmir Goods and Services Tax Act, 2017 after adjustment of the input tax 
credit paid by t~e manufacturing units. 

1. SHORT TITLE AND COMMENCEMENT 

This scheme shall be called the Jammu and Kashmir Reimbursement of 
Taxes for promotion of Small/Medium/Large Scale Industries in 1he State 

of Jammu and Kashmir. 

(2} It shall come into operation w. e. f 08.07.2017 for an eligible unit and shall 

remain in force till the last date of Industrial Polley, 2016 . 
. 

1.1 OBJECTIVE 

2. 
2.1 

2.2 

The State Government in recognition of the hardships ansmg due to 
withdrawal of remission from payment of Value Added Tax has decided that it 
would provide budgetary support to the eligible umts by way of part 
reimbursement of the Goods and Services Tax, paid by the unit after 
adjustment of Input Tax Credit on supply of finished goods manufactured by 
the Industrial Units located in the State of Jammu and Kashmir except those 

falling in Annexure-A. 

DEFINITIONS . it -hich was registered as on 
Eligible unit' means a manufactunng un w 
07/07/17 in the Jammu and Kashmir Value Added Tax Act,2005 {now 

. d 'th th Department of lndustnes and 
repealed) and also formally reg1stere WI e . 
Commerce/ Directorate of Handicrafts Handloom excepAt tthethf~sllonwotl~fi~tion 

t. ed In Annexure- o 1 
a) units manufacturing goods men ton 

d SRO 519 dated 21/12117 
b) units eligible for re-imbursement un er d b the Industrial Unrts as 
, 1 th goods manufacture Y 
Specified goods means e f 1 d stries and commerce/ 

th Department o n u have been allowed by e . v rf nti \/ill:>t>A lnrlllctn<>c 
' anrt KR<lhmtr ,...hR I :::o 

HandloomiHRnrlir.rAftRI.IAmmt 

-----~·------------------------~ 



3. 

3.1 

Board/ Small Scale lndustnes Dev 1 ~ e opment Corporation limited ( S C 
except those mentioned In Annexur~ -A tot"· tifi . 1 OP) •us no 1cat1on 
DETERMINATION OF T_HE AMOUNT OF REIMBURSEMENT 

The amount of Reimbursement u.nder th ch e s eme for specifi .... .~ 
manufactured by the eligible unit shall be;- lev goods 

The amount of State Tax paid through d b"t . th . . e ' •n e cash ledger 
account mamtamed by the unit in terms of sub-seclion(1} of section 49 
th~. J~mmu and Kashmlf Goods and Services Tax Act. 2017 after 
uttltzatron of the Input tax credit of the State Tax and Integrated Tax. 

Provided whe_re inputs are procured exclusively from a registered 
person operatmg under the Composition Scheme under Section 10 of 
the Jammu and Kashmir Goods and Services Tax Act, 20n or from 
any unregistered persons, the benefit of the reimbursement Will not be 
extended to the lndustnal units. However, if the purchases are made 
partly from registered, unregistered or ccmposition dealers the benefit 
will be as per para 3.9. 

•. 

Provided further that the Industrial Units shall not be eligrble for the 
scheme if its making sop ply of services or supply of interstate supplies 
of finished goods either directly or through intermediaries or through 
proxies. 

Explanation: 

To avail benefit of this scheme, eligible unit shall first utilize input tax credit of 
State tax and Integrated tax and balance of liability, if any, shall be paid m 
cash and where this condition IS not fulfilled, the reimbursement sanctioning 
officer shall reduce the amount of reimbursement payable to the extent credit 
of State tax and integrated tax, is not utiliZed for payment or tax. 

3.2 Reimbursement under this scheme shall be worked out on quarterly basis for 
whrch claims shall be filed on a quarterly basis Le from January to March, 
April to June, July to September & October to December. 

3.3 Any unit which is found on investigation to over-state its production or make 
any mis-dectaration to claim reimbursement would be in-eligible for the 
scheme and shall be liable for recovery of excess reimbursement paid to the 
industrial umt, if any Activity relating to concealment of input tax credit, 
purchase of inputs from unregrstered suppliers (unless specrtically e~~pt 
from GST registration) or routing of third party production or o~er actiVities 
aimed at enhancing the amount of reimbursement by mis-declaration_would be 
treated as fraudulent activity and, without prejudice to any other a_ctlo~ under 

d th h m ab-initio The umts wdl have law may invite denial of -benefit un er e sc e e · 
to declare total procurement of Inputs from unregistered suppliers and from 



suppliers working under Compos1lion Scheme under Jammu and 
Goods and Services Tax Act, 2017. Kashmtr 

The grant of reimbursement under the scheme shall be sub)'ect to com 1. • • 1 • p tance of prov1s1ons re atlng to any other law in force. 

The manufacturer appfying for benefit under thts scheme for the first time shall 
also file the following documents In the office of the concerned Assessing 
Authority; namely:· 

(a) Registration certificate lssued by Department of Industries and 
Commerce or Directorate of Handicrafts /Handtooms or Jamrnu and 
Kashmir Khadt and Vtllage Industries Board or SICOP. 

(b) A declaratlon and a certificate a~ per Annexure-B. to be submitted on 
one time basis. 

(c) An Affidavit-cum~indemnity bona, as per Annexure C, to be submitted 
on orie time basi~. binding itself to pay the amount repayable if any. 

(d) Any other document evidencing the details required in clause (a) to (c) 
may be accepted with the approval of the Jurisdictional Additional 
Commissioner. 

3.4 For the purpose of this Scheme, "manufacture" means processing of raw 
material or inputs in any manner that results in emergence of a new product 
having a distinct name, character and use and the term •manufacturer- shall 
be construed accordingly. Where the state Tax paid on value addition is 
higher than the State worked out on the value addition shown 10 column (4} of 
the table below, the unit may be taken up for verification of the value addition: 

Table Serial 
D&scriptfon of Inputs for 

Chapter Description of goods Rate(%1 manufacture of goods In 
No. cotumn(3) 

(1) (2) (3) (4) (5) 
Mochfied starch or Maize, maize starch or tap!OC3 

1. 17 or35 75 starch glucose cocoa beans 2. 18 Cocoa butter or powder 75 
3 25 Cement 75. lime slone and gypsum 

4. Cement cftnker 75 Limestone 
25 Any goods 5. 29 AJigoods 29 

crude palm kernel. coconut. 
6. 29or 38 Fatty acids or glycenne 75 mustard or rapeseed o~ 

7. AU goods 56 Any goods 
30 Any goods 

8 33 All goods 56 
Any goods 

9. 34 All goods 38 
M y goods 

I- 10. 38 All goods 34 
My goods 

11. 39 All goods 26 
Any goodS 

12. Tyres. tubes and tfaps 41 40 
. Ferro alloys, namely, 

75 Chrome ore or manganese ore 
1J 72 ferro chrome, ferro 

manganese or siiiCO 



19. 

3.5 

85 

Any chapter 

motors and 
generators. electric 
generating sets and 

thereof 
than 

mentioned above In 
S.Nos.1 to 18 

iron ore 

31 Any goods 

In cases where an entity is carrying out Its operations in the State from multi le 
business premises, in addition to manufacture of specified goods b ~e 
eligible unit, under the same GST ldentrfication Number (GSTIN) as that ~f the 
eligrble unit, the eligible unit shall submrt application for reimbursement of 
budgetary s~pport alongwith additional information on the claim form as 
prescribed in MAnnexure 0" or any other format as may be notified by the 
Commissioner. Matters relating to receipt of inputs, input tax credit involved 
on the inputs or capital goods received by the eligible unit and quantity of 
specified goods manufactured by the eligible unit vis-a-vis the Inputs, input tax 
credit availed by the registrant under the grven GSTIN. 

Explanation: Industrial Units having Annual Turnover of more than Rupees 1.5 
Crores shall mandatorily submit Annexure ·o· duly certified by a 

3.6 

3.7. 

3.8 

3.9 

Chartered Accountant. 

Under GST. one business entrty having multiple business premises would 
generally have one regrstratlon in the State in such situations where mputs are 
received from another business premises (of supplying unit} of the same 
registrant (GSTIN), the details of input tax credit of State Tax availed by the 
supplying unit for supplies to the eligible unit shall also be submrtted along with 
the claim form as prescribed in Annexure ·o· or any other format as may be 

notified by the Commissioner. 

The Industrial Units eligible for reimbursement of taxes shall have to stamp the 
supply invoices conspicuously .with the words, "FOR SUPPL Yl 
CONSUMPTION IN THE STATE OF JAMMU AND KASHMIR ONLY". 
The Scheme shall be available to only those industnal units who p~vide 

f th State of Jammu and Kashmrr as 
employment to permanent resrdents o e 
per guidelines of Industrial Policy. 2016. . d 
The industrial units making purchases partly from the persons o~ratmg un er 

. 10 f the Jammu and Kashmrr Goods and 
Composition Scheme under sectron ° b ·t th 
Services Tax Act 2017 and I or from unregistered persons shall ~u .m' e 

• d f at detailed as Annexure D or any 
details of the such Inputs on prescnbe orm . 

1 
b rsement to such 

other format as may be notified by Commissroner. The rem u 



mdustrial unl\s will be In proportion to the inputs purch s d &: a e .rom the reg1stered 
dealers after adjustment of the input tax credit 

INSPECTION OF lHE ELIGIBLE UNIT 

4.1 Tile. reimburs~ment ~nder this Scheme shall be allowed to an eligible unit 
subject to an mspectton by a team constituted by Commissioner Comme · 1 Th , . rcJa 
Taxes, e mspect1on report shall be made available to the jurisdictional 
Assistant Commissioner/Commercial Taxes Officer before sanction of the 
reimbursement. Reimbursement amount will be released only after the findmgs 
to these teams are available: 

Provided that where delay Is expected in such findings of the Inspection, the 
Assistant Commissioner /Commercial Taxes Officer of Commercial Taxes may 
sanction provisional reimbursement to the eligible unit Such provisional 
reimbursement shall not continue beyond a period of six months. 

5. MANNER OF BUDGETARY SUPPORT 

5.1 The manufacturer shall file an application on prescribed format to be notified 
by Commissioner Commercial Taxes for reimbursement for the Tax paid in 
cash, other than the amount of Tax paid by t.rtilization of input Tax Credit uncter 
Jammu and Kashmir Goods and Services Tax Rules 2017, to the Assistant 
Commissioner/ Commercial Taxes Officer, as the case may be, by the 15m day 
of the succeeding month after end of quarter after payment of tax relating to 
the quarter to which the claim relates. 

5.2 

' . 

5.3 

5.4 

The Assistant Commissioner/Commercial Taxes Officer of Commercial Taxes, 
as the case may be, after such exammation of the application as may be 
necessary, shall sanction reimbursement amount and forward the same in the 

prescribed format to tf!e respective Additronal Commissioners wi1hin one week 
after the receipt of application. 

The concerned Additlonal Commissioners shall forward consolidated 
rnformation of the concemed diVision to the Nodal Officer to be designated by 
Commissioner Commercial Taxes for reimbursement of GST to the eligible 

• h · h pplication is received and a industrial units by the end of the month m w 1c a _ 
C · ·oner commeraal Taxes for copy of the same shall be forwarded to omm1ssl 

consolidation and submission to Government. 
~--4· th GST amount ln the declared bank 

The concerned nodal officer shall cr~lt e . f ded b 
~ ed to rn the Information orwar Y 

accounts of the mdustnal units re.err d f receipt of 
respective Additional Commissioners within seven ays. 

0 
r 

consolidated information from the concerned Additional Commtsstone 
missioner commercial Taxes tne 

The nodal officer shall int1maCe the Com 
amount disbursed to the beneficiary Industrial units. 

I 



G. REPAYMENT BY CLAIMANT/ RECOVERY AND DISPUTE RESOLUTION 

61 The reimbursement allowed is subject to the condt't·•on 'fi s spec• 1ed under the 
scheme. and in ~ase of contravention of any provtsion of the schemeJ 
notificatton, the reimbursement shall be deemed to have never been aUowed 
and any inadmissible reimbursement includtng the budgetary support paid for 
the past period under this scheme shall be recovered alongwith an interest 
@16% per annum thereon. In case of recovery or voluntary adjustment of 
e.xcess payment, repayment, recovery or return, interest shall also be paid by 
unit at the rate of fifteen per cent per annum calculated from the date of 
payment of refund till the date of repayment, recovery or return. 

61 When any amount under the scheme is availed by wrong dedarat10n of 
particulars regarding meeting the eligibility condittons in this scheme 
necessary action would be !nitrated and concluded in the tndividuaJ case by the 
Office of concerned Assistant Commissioner or Commercial Taxes Officer of 
Commercial Taxes, as the case may be. 

6.3. That the Industrial Unit falling to intimate the Department any change rn its 
const1tutron, bank account. hne of activity. and title of the firm within the time 
allowed shall not be eligible for reimbutsement of taxes for the penod in which 
he fails to intimate the Department. 

6.4 

65 

66 

The procedure for recovery: Where any amount is recoverable from a unit. 
the Assistant Commissioner or Commercial Taxes Officer of Commercial Tax, 
as the case may be, shall issue a demand note to the unit ~} intimatmg the 
amount recoverable from the unit and the date from which interest thereon is 
due and (h) directing the manufacturer to deposit the full sum wtthin 30 days of 
the rssue of the demand note in the account head of State Taxes and submit 

proof of deposit to him/her. 

Where the amount is not paid by the beneficiary Within the time specified as 
above action for recovery shall be taken m terms of the affidavit -cum-

, · b · · f the tndemnity bond submitted by the applicant at the t1me of su mtssJon ° 
application, in addition to other modes of recovery. 

- t e t emafns due from the unit, Where any amount of reimbursement /or m er s r . 
C · • er/ commerctal Taxes based on the report sent by the Assistant ommtsston . 

b the authonzed officer as 
Officer of Commeretal Tax as the case may e. d ·t 

h 1 e of 60 days from the a e 
designated by the Commissioner shall. after t e aps , d d a 

· d legal actton an sen 
of Issue of the said demand note take requtre . th concerned Deputy 

. . . . t due from the untt to e 
certtftcate spectfymg the amoun . . that amount as ed OtviSJon to recover ' 
Commissioner Recovery of the concem Act Svt 1996. 
. d J&K Land Revenue · · tf it were arrears of land revenue un er 



SAVING CLAUSE 7. 
f Upon cessation of the Scheme the unpaid clai"" h 11 b . . ' ... s s a e settle<! in 

accordance w1th the prov1s1ons of the Scheme While th . . , e recovery and d1spute 
resolution mecharusms shall cont1nue to be in force. 

ay order of the Government of Jammu and Kashmir. 

SdJ. 
(Navin K. Choudhasy), lAS 

Principal Secretary to Government 
f inance Department ' 

».ETIEstV203/2017 Dated: 05- 02 • 2018. 
UVJ.,Ihe:· 
LSer.re\afY. GST Council, New Delhi. 
iiJffiOO<;iBI Commission7rs: 
1~1 Resident Commtsstoner, J&K Government, New Delhi. 
t~l:ipal Secretary to Hon'ble Governor. 
)!Jiffictpal Secretanes to Government 
iPrtCPal Secretary to Hon'bl~ Chtef Minister. 
i MCornrmssioner/Secretaries to Government. 
Ht,tWnal Commissioner, Jammu/Kashmir. 
!EJnseCommJSsioner, J&K Srinagar. 
!l~isstoner, Commerctal Taxes, J&K, Srinagar. 
tt ,l..;jj'lional Commtssioner Commercial Taxes (A.dm) Jammu!Kashmir. 
'l ~1iooal Commissioner Commercial Taxes Tax Planning, J&K. 
ll Prira!.e Secretary to Hon 'ble Minister for Finance 
:! Flrlt.e Secretary to Hon'ble Minister of State for Fmance. 
liP!ts.'<lent Kashmir Chamber of Commerce & Industry, Kashmir. 
liftes!dent Federation ofindustry, Kashmir. 
fr.Presldent Chamber of Commerce and Industry • Jammu. 
'~ i'r~enllndustries association, Bari Brahmna, Jammu. 
~ fresifent Tax Bar AssociatiOn, Jammu/ Srinagar 
2j Ctn~ral Manager. Government Press Jammul Kashm1r. 
ll Prilale Secretary to Commissioner/ Secretary to Government. Finance Department 
~ ~-emment order file/Stock/Finance website . ' 



I 
2. 
3. 
4 
5 
5. 
1. 

a 
9. 
10 
II 

12. 
13 
14 

\5. 
16. 
17 

Repacked goods. 
ancks and Tiles. 
Soft drinks. 
Edible Oil and Vanaspati ghee 
Screen printing of glazed tiles. 

Annexure-A 

cutting and stitching of doormat out of coir, jute and decor (wall to wall) 
Cutting of marble/granite (except locally extrClcted and proces~d marble 
stones) 
Repair and servicing of Automobiles 
Sweetmeats (excluding toffees candy etc.) 
Cyclesffricycles 
Televisions, Atr Conditioners, Refrigerators and Washing Machines, when 
assembled and manufactured by the industrial units located in the State and 
sold under the brand name of other products. 
Tobacco and its products. 
Products manufactured by hot mix plants 
Cutting and grinding of glass, itching, silvering, beveling, frosting and designmg 
of glass. 
Incandescent bulbs 
Arms and ammunltJon including accessories thereof 
Tea {processed/ unprocessed}. 

, 



() 

Annexure-a 

DECLARATION. 

Name of the Industrial Unit ........ . .. ............... " .. , ............. ...... . 
GSTJN. .......... .. ... .. ................ . .. .. ...... .. ..... _ . . ............ ,...~ ~--~ ..... ... 
Reg1strat1on No.. ....... . .. . .. ... ...... . .................. .. .... . 

(Department of industries I handloomf handicrafts) 

BankNc No: ........ . "',_ .... , ... f._ . . ... . .. . . . .... J • • • ••• ,, .. . . . .. .. ..... . . .. . ...... , ..... ~- - ·· 

Bank Name: ....... ........ ..... ·- · --~· ......... ~ -- ...... ........ ~ ........ , ............ . 
Bank Branch ... ................................. .............. ....... . 

• •• • • • 0 ' . .. ... . 0 

JFSC Code· . . . . ..................... . .. .......... ................. ........ .. 

~ifCR Code: .... , ....... . ~ ..... .. ~ ... ... ............. .. ....... ,, .. , . .... _ ..... ~ ...... ,.. ... . , w·~~ .... . ... . 

CERTIFlCA TE 

.... , .... ...... .... .. . ... . ·-··· ... ... - ..... ....... .. .... .... . Proprietor/Partner/Director 
M/s... .. .. .. . . . .. .... ... . . . .. .. . . .. . .. . .. located at . . . .. .. .. -.. . .. .. .. . .. ........ . 

of 

do 
hereby cert1fy that the total number of employees working m my industrial unit is 

That I have provided employment to ..... .. , . .. .. .. number of locals (constituting .... .. .. of 

the workforce) in my industrial unit as per the list attached along with C P. Fund details 

Further ... ... .... %age of the wage bill is drawn in favour of the local workforce. 

That I sna(( be intimating to the Department with respect to any change in constitution, 

bank account, line of activity, and title of the firm within seven days of affecting such 
Change. 

Also, I hereby certify that the goods manufactured by my concern are exclusively meant 

for supply and consumption withJn the State of Jammu and Kashm•r. 

Place: Signature ................ .... "' ..... 4 .. ..... . 

Oate: Name ... ............ ·······••e• ......... .. ., 
Status ·····••e•""········ ... ·········· .... 

Seat ... 



Annexure C 

AFFIDAVIT - CUM - INDEMNITY BONO 

1We Shri (d . f } fs/o (add names) in my/our capacity 
;_ es1gna 100 o (Company/Unit Name} hereb 
~ly affirm and de~lare. for and o~ behalf of (company/unit name) th1t 
i1 applicaUon for reg1stral1on for reimbursement of budgetary support has been filed 
~ un?er the Scheme ~ailed Jammu and Kashmir Reimbursement of 
rues for promotion of small/mediUm/large scale Industries in the State of Jammu 
ttd Kashmir of Budgetary Support notified by Finance Department, Government of 
~u & Kashmir. 

,\'le confirm that the elig1ble unit is manufacturing and supplying specified goods on 
;:1'11\ent of State GST I Central GST/ Integrated GST and the claim will not include any 
~ aclivJty being carried out under the same GSTJN. 

J/lle further affirm and declare, as stated above, goods other than specified goods 
:anufactured by the eligible unit will not be taken into account while filing the application 
lJierlhe scheme. The input tax credit on the goods availed by the eligible manufacturing 
1Jit or the supplying unit under the same GSTIN will be taken into account while 
~\aling the input tax credit of the eligible manufacturing unit. No amount of budgetary 
s.wort which is not due as per the conditions of the scheme not1fied by Finance 
~rtment. Government of Jammu & Kashmir shall be claimed by the eligible unit and 
lt'Be any m1s-declaration is detected, the amount paid by the Government shall be paid 
~by me/us with interest as prescribed in the scheme 

tWe solemnly affirm and declare that whatever is stated above is true to the best of my _1 
osknowfedge and record. INVe further indemnrfy the Government of Jammu and Kashmlf 
lil recover the amount, if any for any revenue loss which may occur (might have occurred) 
~~ t.o the above submission made by me I us 

DATE : 
l{A.ME· 
PlACE. 
SIGNATURE 
DESIGNATION. 
AOORESS· 
Mote: 
1. This Indemnity bond should be submit1ed on Rs .500/- Stamp Paper· 
{.The b?nd is required to notarized. . . avefhas to sign the bond 
3. Pro~netors /Partners 1 Directors I Authorised SJgnatory h d . s·gned by authonzed 
~longvlltn their name and residential address. In case the ~000 ~Jg~atory needs to be 
S!Jrt3tory, copy of power of attorney in favour of authoriZe 
Enclosed. 



----~--------------------------------------------· · 

Atim~noment Oalm fetm ~"""' lammu on~ Kastunrrllolmbunomont ot Tno• for l'rornotlon ~f •rnoll/mtdlum/laru ocoro fndustrltl In tho Stot• of Jammu and k.all)rnlr 

1 Nlf'J)tiiAddtMt of the l'\d:U'ttt&a~ Ut\tt: .. ~ ••~• ,,..,,_-.,_... ... H__...._~~··•--• ... ._,,_,.,__............, \•• " .. - ·•• ·• •·•n O.ooo o o 

Z QSltN:._.._, -.,.-... , ... .,.. _ _... . ._ ..... ,..,......._,, ~.,... ... ,... .. _ ..... ~-... __ .. ..,. .. u • .. -•-••-•• •~· -or--~•• ., ~ ...... ..-._.,_ 

S~CI~ · • ~ ~ PIIW11isM (Neecls to t>e t.lecl ln 11$!* 66l!lils mantiOrled In Patel5 011110 tlObf.ca~onl' .......... - _ ..... 
~ttla04·tt ......... Cn~~Au-. .._,.,.,.,.,._~ ,_._ .......... u.o. "" .... ,..,...~ P t' rt m \~ 

""" cm .. ~~.,....-... o-orr '""" ~ ......... ._._ w .... trllllt.t"ll: ...... u.o (~OM6• .C lMvtltll~ "' "" '....,.~ 

6 Oelitl oi/JiJlir.est E/IX1 ~ m<Jliple ~ ~ lNHds to,. fleiJ In" p01 deUo1s moolilmfl lf> P~ 3 6 ol lb& ~!Wf>C31lmY. 
.. _ - _ ..... ___ ..,. .... 

~t-erM« _ ............ """ IM\tur,,_~ Relmbururnont 
GSTIII 

......... .., ... '"'·- Am<>un\ (to be ~ "'""""~~~ ~\Jo!l ... ---_ ..... ~ Valoo 
.ro......, ....-- -QS""' ...:;;~ ..... , ... t .. ,c .... d Alrntd) 

7 0e14111 cA eu;a.ess E1t'..!Y maJ '"9 pur~es lll!l'olv fn)n Compbon Oeale!Sl Un·n . .;iS*w PtnOnt !Oolails lo b<l tlllod in asp« P11a 3 9 o! 1110 N041f.eal>Qn): 
.. _ 

...... ~-...~ ...... .., .... \lol\ ~-w·o..- ""r .. ,..,_ ... eo.. R , :Au~•• 

Sloo GST1ll -lue"-d -~.c..,.. ~!:."" _, 
~- ~ ~o4o..;... (4,.4)·~~ foUl 0.,- v,u. 

A 8 c 0 I ~ F G 1:1 I J K l 

• Bullg&ry S>.r,lllOI1 in~ o1 ~tra-s!ale ~ •{SGST in cash·b&l.an!:e oi(ITC cl IGST •lTC o1 SGST)}• (1-Va!ue uodet (E.f)IVa:uo un~er (G)} 

DJ!ad.: _ _ . __ .... ,,.,. ........... .... Signature: ............... _ ......... ·--······ ... ··-.... -··~·~-· ... .. 
Narn ...... . -.~ ... .-...._.. ............ ..,_ ......... ~ .. ..--_..--. - .. 

-----------~ 


